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331 Ban on Cow

DEMANDS FOR GRANTS, 1979-80
—Contd.
Mi:ias13y OF AGRICULTURE AND IRRIGA-
TroN—Contd.
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APRIL 12, 1979

Slaughter (Res.) 332

1529 rhs.

COMMITTEE ON FPRIVATE MEM-
BERS BILLS AND RESOLUTION
THIRTY-FIST Rqum:

sft Ty farstver qrerrey (groitqe) : @ty
wgrEd, § ST w@Tf —
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MR, CHAIRMAN: The question is:

“That this House do agree with
the Thirty-first Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 11th April, 1979.”

The motion was adopted.

15.30 hrs.

RESOLUTION RE: BAN ON COW
SLAUGHTER—contd.

MR. CHAIRMAN: The House will
now take up further discussion of the
following Resolution moved by Dr.
Ramiji ‘Singh on 2 March, 1879:—

. “Thig House directs the Govern-
ment to ensure total ban on the
. slaughter of cows of all ages and
.calves- in consonance with the
-Directive Principles laid  down in
Article 48 of the Constitution as
- interpreted by the Supreme Court
neceasitated

April, 1979."

Shri Nathu Singh may continue
speech., ;
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